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 Their  basic  raw  material  is  pig  iron.
 Unfotunately  the  government  policy
 for  the  distribution  of  this  essential
 raw  material  is  favouring  large  units
 which  are  capable  of  investing  heavy
 amounts  to  make  bulk  indents,  thus
 derogating.  the  vital  interests  ef  the
 small  scale  foundries  and  jeopardis-

 ‘ing  théir  very  survival.  For  this  pur-
 pose,  pending  a_  regular  solution  to
 the  problem,  for  the  benefit  of  small

 Scale  industries  which  aré  in  the
 backwarg  and  tribal  areas  operating

 ‘in  rural  or  semi  urban  locations  and
 are  isolated  from  industrial  pockcts
 as  such,  such  units  may  be  permitted
 to  draw  their  requirements  of  pig
 iron  raw  material  either  from  the
 plants  or  stockyards  at  the  JPC’s
 prices  and  traffs  and  box  wagon
 loads.

 आओ  मनो  राम  बागड़ी:  (पथरा  ye  अध्यक्ष
 महोदय,  मेरा  व्यवस्था का  प्रश्न  है।  किसानों
 की  पैदादार  के  भावों  के  वारे में  रोज़  चर्चा  रहती
 है।  सारे  देश  के  किसानों  में  इस  बात  को  लेकर
 बड़ी  बेचैनी  है।  किसानों ने  पालियामेण्ट  के
 सामने  कपास को  जनाया  है  1  आखिर  डा  लाहिया
 ने  खेती  और  कल  कारखानों की  पैदावार की  निस्बत
 जो  बताया  है  उसके  लिए  यहां पर  नियम  3778
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 MR.  SPEAKER:  He  is  raising  the
 Same  question.  Mr.  Jnaneswar  Mishra.

 Rule  377  238

 आओ  बेगाराम  जोहान:  किसानों  को  लूटा
 जा  रहा  है  ....  क

 MR.  SPEAKER:  This  is  not-a  point
 of  order.  You  have  made  yur  point.

 सजेगा  रोम  थो हाम:  भैया  कही दय?',  +*
 MR.  ‘SPEAKER:  Don’t  f8obrds.-
 i  Jee  tse,

 (ili)  Fixation  ef  Procureirens:prices
 of  wheat  etc.  by  the  Agricultural  Prices
 Commission.

 fining  yourself  to  the  statement.
 शी  जनेश्वर  मिश्र:  कपि  मूल्य  आयोगकी

 सिफारिश,  कि  गेहूं  का  वसूली मूल्य  115  रुपया
 प्रति  क्विंटल  किया  जाय,  के  विऋद्ध  गुजरात,  मध्य
 प्रदेश,  महाराष्ट्र  तथा  कई  राज्यों ने,  जिन  में  उत्तर

 )  ्  4  ज  तर  :

 जत शि 33:  44  निर्भर  3

 **Not  recorded.
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 मै  j  जैसा  बागड़ी
 जो  और  दूसरे  साथियों  ने  निवेदन किया  है,  इसे
 पर  बहस  की  इजाजत दी  जाय।  इसका  नोटिस
 दिया  जा  चुका  है-इस  पर  तुरन्त  चर्चा  क़ी  जाय  1

 शौ  गौराण  बागड़ी :  भविष्य  महोदर...
 MR.  SPEAKER:  I  am  going  to  con-

 sider  that.  There  are  Calling  Attention
 Notices  which  are  under  my  considera-
 tion,

 (Interruptions)  ***

 MR,  SPEAKER:  Don't  record.

 —

 12.48  hrs.

 CONSTITUTION  (FORTY-FIFTH  AM-
 ENDMENT)  BILL

 Consideration  of  Amendments  made  by
 Rajya  Sabha

 MR.  SPEAKER:  The  House  will  now
 take  up  consideration  of  amendments
 made  by  Rajya  Sabha  in  the  Constitu-
 tion  (45th  Amendment)  Bili,  1978  as
 passed  by  Rajya  Sabha,  for  which  five
 hours  have  been  allotted.

 If  the  House  agrees,  we  may  have
 three  hours  for  discussion  on  the
 motion  that  the  amendments  made  by
 Rajya  Sabha  be  taken  into  considera-
 tion  and  two  hours  for  discussion  and
 voting  on  the  Rajya  Sabba  amend-
 ments.

 Voting  on  the  motion  that  the  Rajya
 Sabha  amendments  be  taken  into  con-
 sideration  may  take  place  at  5.30  p.m.
 and  voting  on  the  Rajya  Sabha  amend-
 ments  will  take  place  thereafter.

 Each  of  the  six  amendments  listed
 in  the  List  of  Business  will  require  the
 requisite  special  majority  for  adoption,
 and  accordingly  division  will  be  held
 thereon.  Similarly,  the  motion  for
 passing  of  the  Bill,  as  amended  by  the
 amendments  agreed  to,  will  require  the
 requisite  special  majority  and  a  divi-
 sion  will  be  held  thereon.

 Dr  Pratap  Chandra  Chunder  may
 now  move  the  motion.  Before  that
 Mr.  Kamath  is  raising  a  point  of  order,
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 Bill  (R.S.  Amendments)

 No,  it  will  be  after  the  Minister
 moves  the  motion,

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  But  I  may  submit  that
 if  necessary,  the  time  may  be  extend-
 ed  by  the  leave  of  the  House.

 MR,  SPEAKER:  That  we  will  con-
 sider,  that  is  the  usual  request.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  move:

 “That  the  following  amendments
 made  by  Rajya  Sabha  in  the  Bill
 further  to  amend  the  Constitution  of
 India,  as  passed  by  Lok  Sabha,  be
 taken  into  consideration:

 “New  Clause  7A.

 rey)  That  at  page  3,  after  line  4,
 the  following  new  clause  be  insert-
 ed,  namely  :—

 Amendment  of

 article  31C

 7A,  In  article  31C  of  the
 Constitution,  for  the
 words  and  figures  “arti-

 cle  14,  article  19  or  arti-
 cle  31”  the  words  and
 figures  “article  14  or

 article  19”  shall  be  sub-
 stituted.”

 Clause  8.

 (2)  That  at  page  3,  clause  8,  he
 deleted.

 Clause  35

 (3)  That  at  page  8  clause  35,  be
 deleted.

 Clause  44

 (4)  That  at  page  13,  clause  44,  be
 deleted:

 Clause  45

 (5)  That  at  pages  13  and  14,  clause
 45,  be  deleted.

 ***Not  recorded,


